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Re. sestement proposed to [5 MAR. 19911 by P. M. on queStion of 2
be made © Surveillance
RAJYA SABHA [ MR. CHAIRMAN: He is going to
] i ] make a statement at 12 o’clock. (Inters
Tuesday, the 5th March, 1991/the 14¢h ruptions)
Phalgunfl, 1912 (Saka)

- The - House met at -two -minites past
eleven of the clock, Mr. Chairman in the
Chair.

RE. THE STATEMENT PpROPOSED
TO BE MADE BY PRIME MINISTER
oN 'FHE QUESTION: OF SURVEIL-

LANCF .

M:R CHAIRMAN: Question No, 121.

SHRI P. SHIV SHANKER (Gujarat):
Mr. Chairman, -Sir, our party is serious-
ly exercised on the. guestion of surveillan-
ce and the Deputy Chairmay was plea-
sed to announce yesterday that the Prime
Minister would be pleased to make his
observations or statement today. The
Primeg Minister is here. May we ex-
pect it from.the Prime Minister, Sir?

+SHRI. M. S. GURUPADASWAMY
(Uttar Pradesh): Sir, all of us demand

t there should be a statement T
%y

SHRT GURUDAS DAS ° GUPTA
(West Bengal): - Mr. Chairman, Sir, all
of us are equally exercised, and yester-
day we could make. our point because
the business of the House was brought
to a stand-still,

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Sir, we should be
allowed to say something on that before
the . Prime Minister makes the statement.
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MR. CHAIRMAN: Deputy Chairman
said that you have prormsed to make a
statement at 12 o'clock. . ,
:THE PRIME MINISTER (SHRI
CHANDRA SHEKHAR): As you_ like.
1 am in your hands, Mr. Chairman.

. (Interruptions)
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- 3 Oral Answers

TF g ghfe Aifw &

X
“ﬂT‘TEb“é"T H, 9919 §LHC T

wf e fryr & formd
UET FT FTCT I qAT iu
¥ fawarg G&r FT TGT AGHFAT
F wEEE  FA O fa¥ g
AT ST GAGT TR HEAT WA
& 1 3@ AT & weTd g, 20
AT ¥ 14 T, 1991, BE TN
T&  FqT  ANMT  UF @ T
wi@m ot =@ a0 o

() ff agvsfaq

14 sy
ay

() xrrsr% 1Y S g fF g
T Soal ¥ feafq § gare Ay ar

=i -grq-a _fag  daum

Fadq wzrer, A7 w|ET 97 fF
whether Pun]ab administration  propose
to launch a planned operatiop to

counteract  militancy in the  State.
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if so, the details of the proposed steps.
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‘the administration will shortly launch a
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in the State.
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SHRT. SUKOMAL SEN: Sir, I would
diks, ;0. refer to the Prime Minister’s re-
~7pst given, I think he has made a
—~Sange..and. objectionable comment. when

te enid that the present Government is
>ugt ifoflowing the poliey of the earlier
-‘Government of arrestieg the innocent

people and-Jilling shem, I think it will
cregte & - setious problam in Punjsb, (In-
Asgrruptions).

[5 MAR, 1991-]

-fo-Questions 10

{ people in Punjab has been of a healthy

nature because of our offer of talks.

People feel that the Government i3
- doing everything possible. . 1If they are
not coming-~ forward for a negotiated
scttlement, the fanlt-js theirs. We have to
win over the mind of the people mot
specially the mind of the terrorist.

- -SHRI CHANDRA SHEKHAR: Mr. Wt pwenw et : gy o,
© ‘Chairman, 1444 that now thete is W0 | % gwd wpw 3 A WO B
-mewy vit-the Press that such and such v fo @@ oY wI® -
dresded terrorists “wore killod”, I said | SOW WON E s dom
thet if 8 tervorist is killed, his -mame mﬁm'ﬁ@ﬁ 3‘7;?“‘ ,
.- is givem . - ¥-apid fhat thero 'is 10 gom- 5o 0% faer & Q¥ ¥, ¥ &W3
| plaint that theps are any fake. sagous: A g ag FE W wr F 8§
) - - ' . i 4 L
VAL § ‘ ? %q;\'q:tw i E;ng ;Tﬂg
SHRI SUKOMAL SEN: What he has | &1 ¥4I ¢ a-age 3
-+ sl B om reomd. - - - , gayeT g -, wfra, dw %Y kSl
L do wry & fawp TR gW. 9T,
ua;m&mmww 5o by what wE m;tﬁ %gﬂ%ﬂ:ﬁw ;&*ﬁ%
Cnes o - qEYE W- A, T
L. ) LT . 1o o t ’ )
SR SUKOMAL S The point s | 7 WL W AR i
swith the. militants in -Prniab. One ds tho | . Hral & %ﬂirﬂfi g 97
~~law -and -esder machinegy-and -the pther Hanw g X it fo A
~* i the politios] . mmehiners  Now after e v W B ot@ oAt W
- Bhri -Chandra Shekhercame into -power fegar = et & s femar
a8 the Prime Mirister,-he took initistives aoP & @ ¥ WP wEr R smar
 totalk with Mr. Mann and he had made |- B0 %Sl N R ton e o
*#ag:dipen ppeal 4othe ‘terroristi-fo come | WG § YT W @ aw W wmar
" "oy :a .dislogne, —Now, I ‘woukl-like to vt g fr W@ AT w39 A%
" know @3 to ‘what is the mpression of Fuefrz F @@
the Gavernment after his talk with Mr. i cer :
‘Mann ‘and aftsr his open appeal for a C
7 diaslogue with thie militants. Has it im- g W aga ; gwfa
| TONd G ndtaton o any extnt @ L. g ﬁwﬁtﬂ'?ﬁw A w1 e
Ponjab; “or “hey it been considemed by || . T @ VLT : 3 mGe
' the ‘militahts 25 the weakness uf the | e frar ¥, &fp A
s ‘Covernment? J would Hke to know | .§F %G1 ﬂﬁﬁfﬁf g '75“5&3 %7
"J  whethér it ls a Tact that aftér his talks ; QWi BRES CB Gt TEITo
_with Mr. Mann and his appeal to the | .. gite gaeiT 3. =g 8fn ar
o 7 ferrorists, the killing .of {mnocent people | qv-gyiv Bfidia- mT FW W aws-
("4 as further increased. : L - . . e 3 oh 5
. : [ mTEE T HW S §OY %R U 9w
SHRT CHANDRA SHEKHAR: " Mr. | G S0 ‘F‘T‘f\f f"”: RN
- Chaftman, Sir; the fact is that the kil .| #1% .&gf fordd nfwar g & &
~ ings bave wot increased. There was- 8 pe- { ... T ZAIT) -8, .38 HIW FEOT EW
- ried- when there were Jlots of killings. .- gwmy-.d .FF €9 WG wTFA. T3
—--Now, it hus gone down. Tt is very di- -\ ererfyamar & - > -3 5. fon .o
—~~ fiicult to analyse the psychology of the -1 T R .

~-~-terroriste because we .are mnot in touch .
~at. awith them,

But the. psychology of the
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" SHRI S, B. CHAVAN: Mr., Chdirmen, |

Sir, I .would like to get a clarification

from_ the Government on -a very .impor- ;

tant matter which bhas been reported.
First- of all, the Govamment
has been persistently saying that a neishr
bourpig country, namely  Pakistan,

-_g:vmtuutninmg,armsand.other ma-
‘terigl to the' militants: _
Iess there is another-fereign .power. assist- | .
ing Pakistum, it will not be able to go ~

1 am -sure, up~

ahead with this kind of a plan. Recent-

‘ly, it has been reported in the Press that
-the Prime Minister of UK. bad =tated
publicly that his Government does not

want to encourage any kind of terroism
from Pakistan, in India. This is the

L)

)

Al

i

| the Pakistan Governfitent

| ing.

* of both the “countries that
1- have cordfal” and fiisndly relptions. The

to Questions 12

'kindofmtenmtascﬁbedtothehm

Minister of UK. I would like to know
"how far this is corvect? Has the Govern-
ment any information on this account?

SHRI CHANDRA W Sir,
it is true that there was a’w
“from the UK. Government that-4kgy
do no want to encourage any terregiak
activities in Kashmir. It was about
Kashmir and not about Pupmjab, But
they said that they are against such ter-
forist activities.  There - is a proposal
from the Government of UK. They
are coming out with an enactment te
provide that all funds which are collected
for aiding terrorist activities would be
‘confiscated. We are discussing the
matter with them and a decision would

. be. taken soomn.

SHRI S. JATPAL REDDY: It was re-
ported in the Press that our Prime Minis-
ter and the Prime Minister of Pakistan
had both telephonic  and persoml con-

in ‘Punjab_ ‘and mmudbtheuedfar
‘such
_ ferrorist - acttvi’des on’ ﬁwir ooil. Y would
like to know whetﬁar"“sime then, there

has been any distinct improvement in the
_approach” of the Pakistan Govemment to-
wards ﬂns tmestiom?

SI-M CHANDRA SHEKHAR: It is
- ~true that T had, twice or thrice, talks with

the Prime Minister ~ of Pakistan. He

" assiired that “his "Governmeit ~ will oot
“help in- these terroris - activities. "It Iy
" very difficult for me to say whether the

present change is because of this co-oph
ration, or, it is a natural happening, fir
the time being. " We are hoping ™ thst
the " Government of Pakistan - wifl corope-
| ~“rate’ with- us-becamse, -it -is in-the intersst
‘we should

Government of India - iy -cttebding aff
co-operation to the Pakistan Government
- and “we' expect reciprocity from them.

i SARDA& JAGTIT SINGH AURORA:
Mr. Chalrman, “Sir, a few days age,
there was an ifem in the newspapers
_ that anarmyunithadkiﬂedsixvil;talt
I do pot know what duty they were de-
‘There were a number of villagers
trave!ling in a tonga. They were askied

‘&



13 Oral Answers

to halt, but they felt frightened and
started running. Six persons were killed,
I am pointing this out because, in Pun-

nonthattheAr;ny:swnsmdmm
the so-called tmror!stsor militants and
tiey do not believe what the Prime Mi-
nister hwis dafd, that it is not being used.
1 would like to'seek a clavification a3 to

Or, werethc nrmy personml‘tnmr .

SHRICI-IANDRASHBKHAR. - Sir,

unfonunate}y there have been some in-

cidents of ambush of army pmonml,
without any '

it ’thc PRIMB M;!NISTR be p&eased
tostlte }

- (a) wheﬂaer the Naﬁoml Commmon
for Scheduled Castes and Scheduled
Tribes in its report submitted to’ Govern-
'Mhﬂﬂwdthnxpedal eourts “be

mgqmﬁnnmmdlyukedm
'&oMaf&hn I-Iowbynt Iinem!ra
Kumser Jain, A

~—.“\ e -

[ 5 MAR. 1981 ]

to Questions 14 -

setupihwarysmteinordertoseulc
on time the outstanding cases of atrocities
committed on Harijana and Girijans;

®) 1] ;e ‘which are those States
:whem sacly’ mem courts could not be
_’set up” il neuanw 1990;

" (c) whethey' Government will take
“effective stéps for establishing such courts
“in allsmmh’ﬁm:re and

(d)tflﬂxbywheaGovernmmfmé;e
towtupmcheouttsmeverysmte?

TEEMWMOFSI‘ATEINTIE
WMYOFLABOUR AND THE
AMINISTER Of STATE IN THE MINIS-
—TRYUFWEIFAKEMRIRAWILAL
~SUMAN): -(a) The National Commission
- for Scheduied " "Castés ‘and Scheduled
- Tribes Report on “Atrocities on Schedl-
edCaMnnddenbes-Causes&ne--

~prioity - - grtgstion for ‘atmcaty caos,
" There shoulq e~ $pacial coirts exchusivdy
* Yok “atfocity” chses.. " Where fic numbar of
Wmﬁi%m:mm
%mmmeremom be
ftinerating Special Courts covering two or
~mire-districty invested with the powers of
mmmfmmofm
m:v ¥ cadeli®

Tyt w "AM States and Union Terri-
teﬁes emmehll’mdeshwa-
h?alﬁzwm% have speci-
fled Special- Coutts 8s required under
Seetiouuotihasmeduled@m and

.

_Statés/Unjon Tesitories. for- setting up of
" even .exclusive: Special Courts, So far
on]ythe&ataofka;athan has set up
six exclusive Special - Courts for trying
a.tromty -cases uajmt SCs and S’I‘s -

- Dk MAKUMARIA!N ‘M.

~Chairman, Sir,- there has been no dearth

- of ‘legislative provisions ang availability
-of -Commissions and committees 1o PO~
mote or at least to protect the interesy or



